
I N TH CE NI'RAL ADMII\1ISTRAT 

CLC UTTA BE 1C H 

BUL 

Q.A, 600 of 1996.' 

Dateb± ) rder : 23.04.2003, 

Present 	: Hon' ble Mr. S. BisWas, d inistrative i!rrer 

Hon' b1e Mr. A. sathath Kh n, Judicial Mërrr 

shaligram Shaw & Ai1ir. 

VS 

Union of India & 'rs. 

1 	 For the applicant : Mr. A. Chakrabo ty, un se l 

For the respondents : Mr. R.K. De, Coipse 

ORDER 

A. SATHTH KHN, 3M: 

The Ld. Counsel for the app1icant submits that he may 

be permitted to withdraw this ca wit, liberty to filea 

fresh ca in rct of the failure o th respondentsto 

invalidate him on the medical grounds. App1icant is al owed 

to withdraw this ca with liberty to ile a fresh apication 
Ito 

regarding his medical invalidation subjec/limitation. 

MEMBER (ti) 	 MEMRR () 

ASVS. 


